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Petition(s) for Special Leave to Appeal (Civil) No(s).33630/2009

STATE OF U. P. & ORS. Petitioner(s)
VERSUS
M S AMBI KA STEELSP. LTD. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP, exenption fromfiling
O T. and office report )

Date: 31/03/2010 This Petition was called on for hearing today.

For Petitioner(s) M . Gunnam Venkat eswara Rao, Adv.
M. Manoj Kurmar Dwi vedi, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER

The Counsel for the petitioner is directed to conply with
the Ofice Report regarding non-filing of process fee and spare
copies within a week, failing which the matter shall be |isted
before the Hon’ bl e Chanber Judge for non-prosecution.

In case of conpliance, await service and the matter be
listed on 10.5. 2010.

(Ashok Menon)
Regi strar
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